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60/2% 00 07 90
60/2< 00 08 61
61/531111 00 06 20
61/5311a 00 01 60
61/5312 00 10 74
61/59 00 04 48
65/5%1 00 05 03
65/5 00 12 96
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MINISTRY OF PETROLEUM & NATURAL GAS
NOTIFICATION
New Delhi, 30th June, 2025

S.0. 2966(E).— Whereas it appears to the Government of India that it is necessary in public
interest that for transportation of petroleum products through BPCL Irugur Terminal, Coimbatore to
Devangonthi Terminal, Bangalore Multi Product Pipeline Project in the State of Tamilnadu a pipeline
should be laid by M/s Bharat Petroleum Corporation Limited;

And, whereas it appears to Government of India that for the purpose of laying the said pipeline, it
is necessary to acquire the Right of User in the land under which the said pipeline is proposed to be laid
and which is described in the Schedule annexed to this notification;

Now, therefore, in exercise of powers conferred by sub-section (1) of section 3 of the Petroleum
and Minerals Pipelines (Acquisition of Right of User in Land) Act, 1962,(50 of 1962) Government of India
hereby declares its intention to acquire the Right of User therein;

Any person interested in the land described in the said Schedule may, within twenty one days from
the date of which the copies of the notification issued under sub-section (1) of Section 3 of the said Act, as
published in the Gazette of India are made available to the general public, object in writing to the
acquisition of the right of User therein for laying of the pipeline under the land to Competent Authority,
M/s Bharat Petroleum Corporation Limited, Irugur-Devangonthi Pipeline, SF No.586/2, Irugur, Ravathur
PO, Coimbatore- 641103 in the State of Tamilnadu.

SCHEDULE
District: - Salem State :-
Tamilnadu
SLNo. Name of the Taluk Plot No. Ares
Village Hectare Are Sq.mtr.
1 2 3 4 5 6 7
1 Thoramangalam Mettur 9/2B2 00 06 29
9/2B3 00 08 72
9/2B4 00 00 53
13/1C 00 11 39
12/1B 00 01 28
12/2A1A1A 00 13 86
12/5 00 01 64
12/6 00 01 68
12/3 00 02 51
12/7 00 00 73
12/4 00 01 46
20/3A 00 01 94
20/4A2 00 01 06

20/4A1 00 03 45
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423/11 00 00 45
423/16 00 08 62
423/17A 00 04 31
423/17B 00 03 36
425/7 00 10 33
430/7D 00 03 26
430/10 00 05 32
430/11A 00 01 78
430/11B 00 02 83
430/12B 00 17 20
430/12C 00 00 22
430/13B 00 00 65
430/13C 00 00 30
430/15A 00 00 17
431/1 00 03 98
431/2 00 05 27
431/3 00 03 52
431/4 00 00 24
431/8A 00 00 10
Manchakkalpatti Sankari 195/2E1 00 09 00
Morur Bit 2 Sankari 444/5 00 10 46

[F. No. R-11025(15)/6/2018-OR-1/E-27006]
SHASHI SHEKHAR SINGH, Under Secy.
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